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Thursday, January 03, 2019/ Pausha 13, 1940 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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At this stage, Shri R. Gopalakrishnan, Shri Konakalla Narayana Rao and some
other hon. Members came and stood on the floor near the Table.
... (Interruptions)

HON. SPEAKER: Question No. 321. Prof. K.V. Thomas.

... (Interruptions)
HON. SPEAKER: These issues will not be taken up now, but after the
Question Hour.

... (Interruptions)
HON. SPEAKER: Nothing will be taken up now.

... (Interruptions)
A AfecTPprolT TS (Terar) : e FEledT, WeRITeT S 33 W 12 9 &R
AT 9GT qieHT d18d 8l 3T S8 MUHT 91 G BT SINT 3ifeR F Hier
SN, .. (TaeT)
HI STEET @ 7 12 SO g7ep! dleT el Hieh il

....(TTHT)

HON. SPEAKER: Please go back to your seats.
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11 01 hrs
ORAL ANSWERS TO QUESTIONS

HON. SPEAKER : Question No. 321. Prof. K.V. Thomas.

(Q. 321)

PROF. K.\V. THOMAS: Madam Speaker, the national highway from
Moothakunnam to Edapally in Kerala was constructed thirty years back by
acquiring land of the length of 47.30 kms. But there is a resistance to the
process of acquiring more land in order to widen it by 45 metres. | am not
against its expansion and modernisation. But people should get adequate
compensation. The compensation that is usually given is very meagre. The
acquisition is taking place as per the 2013 law. The compensation given for
the acquisition of land for the Cochin Metro should be followed and small
holdings of five cents and ten cents should be specially considered so that the
people are not made to suffer. The shop owners as well as the small vendors
should be properly protected. The issues should be resolved involving the
representatives of the people like MLAs and MPs. The Government should not
go for police force. Instead the problems should be settled with the people’s
cooperation.

Y TR Tel. AISTT : A1 Teger Hered, g9 adid gy et 8l &1 & fp qor H
ST FART TRBR T 9 &4 ORI 7 92 &R fhaiHIes eel §1sd fHierr om &
fSATSS o ofT fob 3Tl 8 Tl H 89 1 ATRT fhelIey T el BTsdol S=TG Sfe
9ot BT ST & o I8 fohdT 7 fhd) Toe & s=aT &1 2 5 o ot P BT | 8, I8
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TCC P HIETH W & Y&l 21 IeTeT Sff, 89 ATe IR AToT § 319 I 40 89N fhallHIey

dd & AT BTSNl BT BT PR T & 31 53 §IR T A9 Blsdol Bl & &P
feTq g-foidioret a1y fobat €, @8 SIS & iR SRehT e <iet Y&l &l AT qad
ST ST AR 8, 85 PR H 1US YT H ATt i 8l W8 81 A deed
BT § RFIE T o <108 TEfIe H 8ART U Uiferd! 8, 99 Uiferdl & d&d &q
3T & W TR IR RSl &F H BR TG b PIE I 8l BR-CIe
HAR HHI-BHT Hfdhe v A T SATT BIAT 81 ifdhT S FH0r i T &, [
ST & AT S I WR 8T & Fehcll & 3R Ih (oY <1US I 3faegendr gl ol

AT 9evy dfecter Ruorefed & iR ufeeter Ryoefea & wd ¥ 84 3fue!
B T TN H_AT B & AR IR FEANT o1 DT ol Tl cllepe] UfecTdr
TS MY 3BT ANE W 1T Y Fabel 8T 3R ITT T b B TT5H A & forw
3T 3 &= & RN & Ioil IR, I &5 A AT I iR 89 i
T PRep a8l NS 10T BT B HR el . (TTHT)

PROF. K.V. THOMAS : | am thankful to the hon. Minister for his assurance that

four times of the market value will be given. The Government of India and the
NHAI should discuss the issues with the local administration and the local
representatives of the people and find out suitable solutions. ...(Interruptions)
My second supplementary question is this. The National Corridor
starting from Kolkata to Chennai is an important Corridor. It should be
extended to Cochin via Coimbatore because Cochin is the industrial centre as
well as a port city. So, | request the hon. Minister to take a positive stand and
extend the National Corridor from Kolkata to Chennai to Cochin via

Coimbatore. ...(Interruptions)
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S TG T ATSAT: A8, A1 W’y F il PEl &, 98 9el a1 & b ot
U IfAerT # AT ]IS 70T o b1 5 Sl feect 31Tl 8, g8l ufecter Rusi=cfed & |rey
HACCAT HAT AR ..(FITH) H AT TSR Dl 3T AT 18l § (b ol
CFITSIe o 8 3TUeh! HBIAT JRIT 3R 37T BRI ASRIAT B, dfcb I8 P
affecHee 3T & &F H 8l 8T 8l 37D &F § U IS &b M0 I AR T 95
fareT BT CTIT I BT A 81, $AfeTT 89 SATUeh! 3fared Hag il .. (SIIU)
R ST 19 DI D oAU e PFefSt bl a1 el Difea S g Rict
bl TR STTET | At Ppfefadt et 81 DI Ueb 30T dexE Al § R A
Priferefact & Al A g8 AT, A 3R $¢ I ST g3l I 81 Il IHD 3rera off
RIS Pl BT Seaeerc 81T A &9 FHY b AR AS Prfereiac! P fofy B

PR T&T B....(TTEH)

HON. SPEAKER: | have been requesting you again and again to go back to
your seats. Otherwise, | will have to name all of you. | would request the
Members of TDP also to go back to their seats. This is not fair. You should not
come to the well.

... (Interruptions)

4Y 3ror FrsT S HEIST, WIRT IRBR AT AT H3AT ST &b UITAT b PRUT 2014
¥ TASIU & ARBR &6 M & 918 7 hdel IS oMM Afed AT aiomren
qSp HTr A Aol 3T &, Ffed g8l 7 YA & PR U A HT GER gAT & 72T
Iy 37k GRaT 91 81 519 BART AR 1 2ff, T <21 7 96 EWR fhetiHIey Aemel
BTN | FIRY IRBR  ISET IS Bl 2 ARG fhaiHIeR @ So™ & fofg sRama
fopaT o, (ae™) S & B H SR USY N dcblene 8483 fdhellHier A3
BTSAST BT 17 BR fharIex IISERT IS § 98e & folt SR Q9T fhif TRGR =
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6260 AR & 73 TCT BTSANT DI AT IASTHRT H I& BT U dvgy TIRDR A
fopar ol ... (saaem)

H Y H1egq A HHHIT HAil St F ST A18cl § fb IR Ueel b I<h 73

T BTSAST §  fhaeT AT oY ISERT ISR § declet fhar mar? o fadvax wee
B9 TR 21 JoRRI-UIR! I MTHet B, Jch Wiehd AR UR gcar Reufer arm 87
...(EFg)
Y TG TeT. IS eT: HeIedT, A1 Gad -1 S 0% Y8 &, S R § e are
g [ AR U & S Acad &I T 918 81 I FRI TRDR 1, I Ugel 11
fohATHICR TR S AT BTSd adlT ATl 8RR HIFRR H3, SRV TS SiT & =ed o
& ST 3IRINTeT foraT, T Tarie fohaT ofR Raeees o ufvach b, ST fioT I8
fSepetT fob 39 Tt 899 28 fhelHiey W S F9M o 815 §91IT & 31N 39 YRR I &9
M BTSd BT Acdd <3 H TSI IR e &

T 9T ARBR 3T 3R I A 8Isd &b oY s ARDPR Dl NFHSIT
HOTH! & 3R I87 10 BSR W S Ui A ST 1 Sfthep &, F87 IR IFeb! 89 IR o
e BT8d I & foft ga! S-HiRITeT araer < € ofR 39 oTeR W i et
3 g RS et &, S9b JATUR IR 87 IHDI IRIGHS PR & SR Yy
fSpeTT 8, 3HPT BIST IR P &9 IAD! gI-HIUT 3T5det <l 81 9 A8 A AR a3
SIeTeT 8IS T edd a 8T Bl
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(Q. 322)

SHRI ASADUDDIN OWAISI : Madam, through you, | would like to know from
the hon. Minister as to how many TV channels have been banned or restricted
for airing objectionable contents in the last four years....(Interruptions)

Is it also true that the new Media Wing of Information and Broadcasting

Ministry monitors adverse reports on social media? May | know from the hon.
Minister why is it so important to monitor this sort of information in such a
widespread capacity? ...(Interruptions)
COL. RAJYAVARDHAN RATHORE (RETD.): Madam, the job of Information
and Broadcasting Ministry is to be able to communicate the Government
schemes to every nook and corner of the country. For doing that, we use
multiple platforms, multiple of our media teams. For that reason, to be able to
broadcast, to be able to take our schemes to every nook and corner of the
country and to be ably able to take it, there is Song and Drama Division, there
is a Field Publicity Division and there is an Advertising Wing. All these are
amalgamated into one. ...(Interruptions)

The specific question that Shri Owaisi is asking is about the channels
which have been banned. Madam, every channel that gets a licence and
permission to operate has to sign an agreement with us of things that cannot
be broadcast which is under the Cable and Television Act. In case of violation

of the Cable and Television Act, there are various methods of dealing with the



03.01.2019 12

channel. There is self-regulation as well as inter-Ministerial
Committee....(Interruptions)

Out of the number of channels that have been restricted, many of them
have been warned, many of them have been advised and a few of them have
been penalised. It is all in our website. ...(Interruptions)

As regards the monitoring of social media contents, the Information and
Broadcasting Ministry is also listening to all the information that is being
provided and written by the people and taking that information to the various
Ministries. It is for that reason that publicly available information is then
collated and sent to the various Ministries. ...(Interruptions)

HON. SPEAKER: | am again and again giving you the warning. Otherwise | will

name you. HIP A < &

... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock.

11 13 hrs

The Lok Sabha then adjourned till Twelve of the Clock.
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12 00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Hon. Speaker in the Chair)

At this stage, Shri Ram Mohan Naidu Kinjarapu, Shri P.R. Senthilnathan and
some other hon. Members came and stood on the floor near the Table.

12 01 hrs

PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, Papers to be laid on the Table.
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.)):
Madam, | beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the Press
Council of India, New Delhi, for the year 2017-2018, alongwith
Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Press Council of India, New Delhi,
for the year 2017-2018.

[Placed in Library, See No. LT 10429/16/19]
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(2) (i) A copy of the Annual Report (Hindi and English versions) of the
Lakshmibai National Institute of Physical Education, Gwalior, for the
year 2016-2017, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Lakshmibai National Institute of
Physical Education, Gwalior, for the year 2016-2017.
(3) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.
[Placed in Library, See No. LT 10430/16/19]

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF POWER AND MINISTER
OF STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI
R.K. SINGH): Madam, | beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the Central
Power Research Institute, Bengaluru, for the year 2017-2018,
alongwith Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government
of the working of the Central Power Research Institute, Bengaluru, for
the year 2017-2018.

[Placed in Library, See No. LT 10431/16/19]

... (Interruptions)
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IrIT ferepTT w3, TARIEH JIST HAY, W WY 9T W B 7 (s R Rig
AVR): AT 31eTeT 7RIS, Ja 6l JITET O &1 W&l Bl...(99™) 39 UHR I
BRIST thdh 8 & 3R AT 31eTe] B it & oY &Tet 8l W 7 &l...(STae™)

§ 37D JTegH A §RT Del aedl § b I AT HICH IR AW ... (TqE)
S 98 AR BFF AT & W faeRmef &1...(caagr) Ahel W =l & &l
8l...(aeT) <Ufed & Hal W Tl R ... (FIEH) AR T T 0 faaR
h PR b folq IR 8. (FaeT) H h H1eqq I 37 A A a1 aredl g (b I
YT HeH UR S| .. (STIeT)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): | beg to lay on the Table:-

(1) A copy of the Statement (Hindi and English versions) on Half yearly
Review of the trends in receipts and expenditure in relation to the budget at the
end of first half of the Financial year 2018-2019 and Statement explaining
deviations in meeting the obligations of the Government under the Fiscal
Responsibility and Budget Management Act, 2003 under sub-section (1) of
Section 7 and sub-section (3)(b) of Section 7 of Fiscal Responsibility and
Budget Management Act, 2003.

[Placed in Library, See No. LT 10432/16/19]
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(2) A copy of the 31° Progress Report (Hindi and English versions) on the
Action Taken pursuant to the recommendations of the Joint Parliamentary
Committee on Stock Market Scam and matters relating thereto, December,
2018.
[Placed in Library, See No. LT 10433/16/19]
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): | beg to lay on the Table:-
(1) A copy of the Indian Railways (Open Lines) General Amendment Rules,
2018 (Hindi and English versions) published in Notification No. G.S.R.1168(E)
in Gazette of India dated 5" December, 2018 under Section 199 of the
Railways Act, 19809.
[Placed in Library, See No. LT 10434/16/19]
(2) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-
(@) (i) Review by the Government of the working of the Railtel Corporation
of India Limited, New Delhi, for the year 2017-2018.
(i) Annual Report of the Railtel Corporation of India Limited, New Delhi,
for the year 2017-2018, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10435/16/19]
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(b)

(c)

(d)

(i)

(ii)

(ii)

(i)

(ii)

17

Review by the Government of the working of the Dedicated Freight
Corridor Corporation of India Limited, New Delhi, for the year 2017-
2018.
Annual Report of the Dedicated Freight Corridor Corporation of India
Limited, New Delhi, for the year 2017-2018, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 10436/16/19]
Review by the Government of the working of the Burn Standard
Company Limited, Kolkata, for the year 2016-2017.
Annual Report of the Burn Standard Company Limited, Kolkata, for
the year 2016-2017, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10437/16/19]
Review by the Government of the working of the GE Diesel
Locomotive Private Limited, New Delhi, for the year 2016-2017.
Annual Report of the GE Diesel Locomotive Private Limited, New
Delhi, for the year 2016-2017, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10438/16/19]
Review by the Government of the working of the GE Diesel

Locomotive Private Limited, New Delhi, for the year 2017-2018.
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(f)

(9)

3)

(4)

(ii)

(ii)

(i)

(ii)

18

Annual Report of the GE Diesel Locomotive Private Limited, New
Delhi, for the year 2017-2018, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10439/16/19]
Review by the Government of the working of the Rail Vikas Nigam
Limited, New Delhi, for the year 2017-2018.
Annual Report of the Rail Vikas Nigam Limited, New Delhi, for the
year 2017-2018, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10440/16/19]

Review by the Government of the working of the Indian Railway
Finance Corporation, New Delhi, for the year 2017-2018.

Annual Report of the Indian Railway Finance Corporation, New Delhi,
for the year 2017-2018, alongwith Audited Accounts and comments

of the Comptroller and Auditor General thereon.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at item No. (c) and (d) of (2) above.

[Placed in Library, See No. LT 10441/16/19]
(i) A copy of the Annual Report (Hindi and English versions) of the
Indian Railway Welfare Organisation, New Delhi, for the year

2017-2018, alongwith Audited Accounts.
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(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Railway Welfare
Organisation, New Delhi, for the year 2017-2018.

[Placed in Library, See No. LT 10442/16/19]
(5) (i) A copy of the Annual Report (Hindi and English versions) of the
Railway Sports Promotion Board, Delhi, for the year 2017-2018,

alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Railway Sports Promotion
Board, Delhi, for the year 2017-2018.

[Placed in Library, See No. LT 10443/16/19]

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): | beg to lay on the Table a copy of the Airports Authority of
India (Ground Handling Services) Regulations, 2018 (Hindi and English
versions) published in Notification No. AAI/OPS/707/GHR-2018 in Gazette of
India dated 30" October, 2018 under Section 43 of the Airports Authority of
India Act, 1994, together with an explanatory note.

[Placed in Library, See No. LT 10444/16/19]

... (Interruptions)
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N aN

9T HATET | 5T 7Y (7 10T even): "eredn, § FrfeiRad o 99T g R

T &; -
(1) Ut AR, 2013 Pt GRT 394 HY IU-GRT (1) F AT F=ARIT T HY
Uh-Uh Hfer (fEwal eI SISt HehuT)-

(2)

(@) (Th) A DICST SSTE IS PN 3T gfear faafics, 78 fCeell &
a9 2017-2018 & PRIBRUT DI ARBR FRT FHIE

@) AT DT TSI HIURIF 3iTh ST ferfies, 75 et @1 ay
2017-2018 T TS Fiide, RATIRIET oikg qUT 39 WX +a3e-
HETIETURI& T femaforTl

[Placed in Library, See No. LT 10445/16/19]

(F) (Tb) S PRI 3ih AT fARCS, Pleteprar & a¥ 2017-2018 &
DIIPRUT T AIBR GIRT FH &l

(31) SIC PN 3T AT fAMCS, Prerdrar @ a¥ 2017-2018 BT
a1 ufcrdes, RITORIfET oRg T 99 R FRIFG-AgeiEaRed: 6
feoqforT |

[Placed in Library, See No. LT 10446/16/19]

(Teh) TEHIHTE CaRICTSA Sovc ol R TAIRIUS, JT8HeTdE & aY 2017-
2018 & IIfP i & T Uiy (Bral ToIT SRS Tahun) oI
STETURIETT eRdl



03.01.2019 21

(TT) STEHSTETE CTACTSA SSTCINT R¥Td THIRITSM, JTEHSETE & ay 2017-2018
& DHRIBRUT DI TRBR GRT THIET BT T UfeT ( et TUT ST FEehxon)|

[Placed in Library, See No. LT 10447/16/19]

(3) (UP)SSTT SC SR IoT N TAIRITLH, PleTebrall & a¥ 2017-2018 & dTfSich
gferaes &t U Ufer (fawat ToIT SIS Tapxr)  JIT SRITIRIfarT oy |

(@) $METT S SIS e TAINIUeM, Bletdprar & gy 2017-2018 &
PRIGRUT T TRBR GIRT FHTET DT Uep TfeT (Fral T&m 3RS TR

[Placed in Library, See No. LT 10448/16/19]

(4) SIC UopoT AT (et UfhT AfEmRT ) SfeIfRH, 1987 T &R 3 T IU-GRT
(2) & 3ichid FrfaRed SRREATR & te-te ufty (R dor oSl
HERN)-

() I.31T. 4993(3N) ST 27 FATHR, 2018 FART HISUA H  HebIHerT

g1 o T fSieh GRT 9 A1, 2018 & SfRRTTHT HEAT I3,
1024(3T) H BfcaT Fee fHy 10 €, (fBe eI JelT TR

(S1) PLIAT. 5396(37) ST 25 PSR, 2018 &b AT P ASUF H FbTRIT §3T
T FoIT SIS GRT 9 AT, 2018 T SNTRRTTT AT B3, 1024(37) §
DT F2Me Y U 8, (fEeat T SRSt )|
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(cTI¥T) SBT.31T. 5878(3T) i 30 TR, 2018 P TR b TSI H HebTIRIT B3I AT
T RRId GRT WA FeATedRT AT df RIBIvel &R IR &= & g,
Ueh T RT3 T axgall &b g 3fedr S U Hicerd al fafifee
AR P forg WY S dobol APt A SMfT AT IR & T 8 U g
ST & JNHBR UM T T &, (et aT 3RISiT Fheun))|

[Placed in Library, See No. LT 10449/16/19]

(5) ISET SIE 1S AT, 2008 DY GRT 3 DT IU-GRT (4) (F) P AT STRY
STTERTET HET PI.3MT. 4959(37) 1T 24 RITHR, 20186 9RA & JoUA H
ST 88 ot oI T4 GRT IS S 91 A SMePIRSD SR BT G
fopaIT TTT B, T Uep Ufer (fawal eI SRS TN . .. (SIaeT)

[Placed in Library, See No. LT 10450/16/19]
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): | beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under Section 10 of the National Highways Act, 1956 :-
0] S.0.3528(E) published in Gazette of India dated 20th July, 2018, making
certain amendments in the Notification No. S.0.1096(E) dated 4th

August, 2005.
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(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

S.0.3529(E) published in Gazette of India dated 20th July, 2018,
directing that the National Highways and Infrastructure Development
Corporation Limited shall exercise the function relating to the
development and maintenance of stretches of the National Highways,
mentioned therein.

S.0.3833(E) published in Gazette of India dated 3rd August, 2018,
entrusting the stretches of National Highway No. 29 Extn. to the National
Highways Authority of India.

S.0.3834(E) published in Gazette of India dated 3rd August, 2018
making certain amendments in the Notification No. S.0.1096(E) dated
4th August, 2005.

S.0.3835(E) published in Gazette of India dated 3rd August, 2018
making certain amendments in the Notification No. S.0.1096(E) dated
4th August, 2005.

S.0.3836(E) published in Gazette of India dated 3rd August, 2018
entrusting the stretches of National Highways, mentioned therein, to
National Highways Authority of India.

S.0.4023(E) published in Gazette of India dated 20th August, 2018
declaring highways, mentioned therein, as new National Highways in the
State of Bihar.

S.0.4024(E) published in Gazette of India dated 20th August, 2018
making certain amendments in the Notification No. S.0.689(E) dated 4th

April, 2011.
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(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

S.0.4025(E) published in Gazette of India dated 20th August, 2018
making certain amendments in the Notification No. S.0.1096(E) dated
4th August, 2005.

S.0.4026(E) published in Gazette of India dated 20th August, 2018
entrusting the stretches of National Highway Nos. 44&108A to National
Highways & Infrastructure Development Corporation Limited in the State
of Tripura.

S.0.4193(E) published in Gazette of India dated 28th August, 2018
declaring highways, mentioned therein, as new National Highways in the
State of Karnataka.

S.0.4194(E) published in Gazette of India dated 28th August, 2018
entrusting the stretches of National Highway No. 135A to National
Highways Authority of India.

S.0.4195(E) published in Gazette of India dated 28th August, 2018
making certain amendments in the Notification No. S.0.1096(E) dated
4th August, 2005.

S.0.4203(E) published in Gazette of India dated 29th August, 2018
making certain amendments in the Notification No. S.0.689(E) dated 4th
April, 2011.

S.0.4204(E) published in Gazette of India dated 29th August, 2018
declaring highways, mentioned therein, as new National Highways in the

State of Uttar Pradesh.
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(xvi)

(xvii)

S.0.4713(E) published in Gazette of India dated 10th September, 2018
declaring highways, mentioned therein, as new National Highways in the
State of Rajasthan.

S.0.4714(E) published in Gazette of India dated 10th September, 2018
declaring highways, mentioned therein, as new National Highways in the

State of Gujarat.

(xviii) S.0.4809(E) published in Gazette of India dated 13th September, 2018

(xix)

(xx)

(xxi)

(xxii)

declaring highways, mentioned therein, as new National Highways in the
State of Andhra Pradesh.

S.0.4895(E) published in Gazette of India dated 19th September, 2018,
entrusting the stretches of National Highway No. 200 to National
Highways Authority of India.

S.0.4896(E) published in Gazette of India dated 19th September 2018,
entrusting the stretches of National Highway No. 200 to National
Highways Authority of India.

S.0.4897(E) published in Gazette of India dated 19th September 2018
declaring highways, mentioned therein, as new National Highways in the
State of Bihar.

S.0.4898(E) published in Gazette of India dated 19th September 2018
declaring highways, mentioned therein, as new National Highways in the

State of Bihar.
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(xxiii) S.0.5214(E) published in Gazette of India dated 11th October, 2018,
declaring highways, mentioned therein, as new National Highways in the
State of Rajasthan.

(xxiv) S.0.5215(E) published in Gazette of India dated 11th October, 2018,
entrusting the stretches of National Highway Nos. 78 and 12A to
National Highways Authority of India in the State of Madhya Pradesh.

(xxv) S.0.5216(E) published in Gazette of India dated 11th October, 2018,
entrusting the stretches of National Highway Nos. 78 and 12A to
National Highways Authority of India in the State of Madhya Pradesh.

(xxvi) S.0.5565(E) published in Gazette of India dated 30th October, 2018,
entrusting the stretches of National Highway No. 65 to National
Highways Authority of India in the State of Rajasthan.

(xxvii)S.0.5566(E) published in Gazette of India dated 30th October, 2018,
entrusting the stretches of National Highway No. 65 to National
Highways Authority of India in the State of Rajasthan.

(xxviii)S.0.5567(E) published in Gazette of India dated 30th October, 2018,
entrusting the stretches of National Highway No. 212 to National
Highways Authority of India in the State of Karnataka.

(xxix) S.0.5568(E) published in Gazette of India dated 30th October, 2018
entrusting the stretches of National Highway No. 212 to National

Highways Authority of India in the State of Karnataka.
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(xxx) S.0.5569(E) published in Gazette of India dated 30th October, 2018,
entrusting the stretches of National Highway No. 754K to State PWD in
the State of Gujarat.

(xxxi) S.0.5662(E) published in Gazette of India dated 9th November, 2018,
entrusting the stretches of National Highway Nos. 150 to National
Highways & Infrastructure Development Corporation Limited in the State
of Nagaland.

(xxxii)S.0.5663(E) published in Gazette of India dated 9th November, 2018,
entrusting the stretches of National Highway Nos. 150 to National
Highways & Infrastructure Development Corporation Limited in the State
of Nagaland.

(xxxiii)S.0.5664(E) published in Gazette of India dated 9th November, 2018,
entrusting the stretches of National Highway Nos. 39 to National
Highways & Infrastructure Development Corporation Limited in the State
of Manipur.

(xxxiv)S.0.5665(E) published in Gazette of India dated 9th November, 2018,
entrusting the stretches of National Highway Nos. 39 to National
Highways & Infrastructure Development Corporation Limited in the State

of Manipur.
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(xxxv)S.0.5666(E) published in Gazette of India dated 9th November, 2018,
entrusting the stretches of National Highway Nos. 54 and 51 to National
Highways & Infrastructure Development Corporation Limited in the
States of Mizoram/Meghalaya containing corrigendum thereto published
in Notification No. S.0.5837(E) in Gazette of India dated 27th
November, 2018.

(xxxvi)S.0.5667(E) published in Gazette of India dated 9th November, 2018,
entrusting the stretches of National Highway Nos. 54 and 51 to National
Highways & Infrastructure Development Corporation Limited in the
States of Mizoram/Meghalaya.

[Placed in Library, See No. LT 10451/16/19]
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12 02 hrs

COMMITTEE ON SUBORDINATE LEGISLATION
37" to 42" Reports

A ReNUPHR AgEeTer T (SFHETIR): 3Tege HeledT, H arefieer faer Faet
AT & frefeTRae Tfcraa (faw<l qeim SIS HRepvT) IR PR &; -

1.

gde/erael e IR SRYde/ErAtelt § IeacR 3egTT & foly 3=y
UIGTHHT DT T UfhaT P AT IR dter Sifrfem/ e fa S T-
faferT Seelt 3747 ufiae |

fewelt, sied 3R MR gius Rifder JaT (SNUAsTERiwE) 3R drary
feTer JaT () S JaT ot T ATRIT BT dTel FRM/AIFRMT Feelt
384T Hifcrde |

srefieer foge Saeft Ifafr & 84 uftaes (16d1 @l ) H ofdfde
feo ORI/ RAITRTRET TR HI-TS-BHRIaTar AeeT 3997 Ufide |
FHART G T, 1995 & FMeH & IR § I & 129 ufcrde (164 dAiw
TYT) & Ifdfdw feeufor/RIpIReT wR Hi-Ts-wriart Jeeft 4097 ufcrae|
31N (JATGe, TIT 3R Ui fifebedr, I, g iR eradef) J=re 4
e S & AT Tl & Sfeia =Ty T frmi/fafaet w arefmee
o Seeft @ffy & 169 uR@ed (16df Al Twm §  o@fdw
RyTETREN/fCf™l R TRBR GRT H-TE-PRIAEN R DH-Ts-bridrE Fae
417 gfcdeT |
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6. IIRENS UM faf==d, 1990 & IR # 3refieeer faem Heeft Ifffer & 209
gferdes (1697 el ) § Sfdfde feeaforn/RIpIRer &R H-Ts-priarar Heeh
4297 Yfee |...(STaeT)

12 03 hrs

STANDING COMMITTEE ON AGRICULTURE
62"'and 63" Reports

SHRIMATI RAKSHATAI KHADSE (RAVER): | beg to present the

following:

1. 62" Report on the subject ‘Agriculture Marketing and Role of
Weekly Gramin Haats’ of the Ministry of Agriculture and Farmers
Welfare (Department of Agriculture, Cooperation and Farmers
Welfare).

2. 63" Report on the Action Taken by the Government on the
Observations/Recommendations contained in the 53 Report (16"
Lok Sabha) of the Standing Committee on Agriculture (2017-18)
on the subject ‘Scheme on Development of Inland Fisheries and
Aquaculture — An Analysis’ of the Ministry of Agriculture and
Farmers Welfare (Department of Animal Husbandry, Dairying and

Fisheries).

... (Interruptions)
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12 04 hrs

STANDING COMMITTEE ON FINANCE
68" to 70" Reports

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): | beg to present the

following:

1.

Sixty-eight Report on ‘Banking Sector in India — Issues,
Challenges and the Way Forward including Non-Performing
Assets/Stressed Assets in Banks/Financial Institutions’.

Sixty-ninth Report on Action Taken by the Government on the
Recommendations  contained in the 56" Report on
‘Transformation towards a Digital Economy’.

Seventieth Report on ‘The Banning of Unregulated Deposit

Schemes Bill, 2018’.

... (Interruptions)

31
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12 05 hrs

STANDING COMMITTEE ON RAILWAYS
(i) 22" and 23™ Reports

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, | beg to
present the following Reports (Hindi and English versions) of the Standing
Committee on Railways:-

1. Twenty-second Report on Action Taken by the Government on the
Recommendations/Observations contained in their 19" Report on
‘Demands for Grants (2018-19) of the Ministry of Railways’.

2. Twenty-third Report on ‘Maintenance of Bridges in Indian Railways: A
Review’.

Madam, | have again submitted the Reports with photographs. | am
showing them to you. ...(Interruptions)

HON. SPEAKER: Very Nice.

... (Interruptions)
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(ii) Statement

SHRI SUDIP BANDYOPADHYAY : Madam, | beg to lay on the Table the
Statement (Hindi and English versions) on further Action Taken by
Government on the recommendations contained in Chapter-1 of the 20" Report
(16th Lok Sabha) of the Committee on action taken by Government on the
recommendations contained in their 16" Report on ‘Outstanding Dues for

Indian Railways’.

... (Interruptions)
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12 06 hrs

STANDING COMMITTEE ON COAL AND STEEL
48" Report

PROF. CHINTAMANI MALVIYA (UJJAIN): Madam, | beg to present the Forty-
eighth Report (Hindi and English versions) of the Standing Committee on Coal

and Steel on ‘CSR Activities in Steel PSUs’ relating to the Ministry of Steel.

... (Interruptions)

12 06 "> hrs

STANDING COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT
63" to 66" Reports

KUNWAR BHARATENDRA SINGH (BIJNOR): Madam, | beg to present the

following Reports (Hindi and English versions) of the Standing Committee on

Social Justice and Empowerment (2018-19):-

1. Sixty-third Report on ‘Assessment of the working of Tribal Sub-Plan
(TSP) of the Ministry of Tribal Affairs.

2. Sixty-fourth Report on ‘Assessment of the working of Scheme of Special
Central Assistance to Scheduled Castes Sub-Plan (SCA to SCSP)’ of
the Ministry of Social Justice and Empowerment (Department of Social

Justice and Empowerment).
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3. Sixty-fifth Report on Action Taken on 61" Report on ‘Review of the
functioning of Artificial Limbs Manufacturing Corporation of India
(ALIMCO)’ of the Ministry of Social Justice and Empowerment
(Department of Empowerment of Persons with Disabilities).

4. Sixty-sixth Report on Action Taken on 62" Report on ‘Implementation of
Scheme of Multi-sectoral Development Programme (MsDP)/Pradhan

Mantri Jan Vikas Karyakram (PMJVK)’ of the Ministry of Minority Affairs.

... (Interruptions)
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12 07 hrs

STANDING COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE
98" and 99" Reports

SHRI RAJIV PRATAP RUDY (SARAN): Madam, | beg to lay the following
Reports (Hindi and English versions) of the Standing Committee on Personnel,
Public Grievances, Law and Justice:-

1. Ninety-eighth Report on the Action Taken on Ninety-fifth Report of the
Committee on Demands for Grants (2018-19) pertaining to the Ministry
of Personnel, Public Grievances and Pensions.

2. Ninety-ninth Report on the Action Taken on Ninety-sixth Report of the
Committee on Demands for Grants (2018-19) pertaining to the Ministry

of Law and Justice.

... (Interruptions)
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12 07 > hrs
STATEMENT BY MINISTER
Status of implementation of the recommendations contained in the 260"

Report of the Standing Committee on Transport, Tourism and Culture on

Demands for Grants (2018-19) pertaining to the Ministry of Shipping*

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): Madam, | beg to lay a statement regarding the status of
implementation of the recommendations contained in the 260" Report of the
Standing Committee on Transport, Tourism and Culture on Demands for

Grants (2018-19) pertaining to the Ministry of Shipping.

... (Interruptions)

HON. SPEAKER: Please go to your seats. Otherwise, | will name you.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 10452/16/19



03.01.2019 38

12 08 hrs

SUSPENSION OF MEMBERS FROM THE SERVICES OF THE
HOUSE UNDER RULE 374A

HON. SPEAKER: Shri A. Arunmozhithevan, Shri C. Gopalakrishnan, Shri R.
Gopalakrishnan, Shri R.P. Marutharajaa, Shri J.J.T. Natterjee, Shri V.
Panneerselvam, Shri P.R. Senthilnathan, Shri Jayadev Galla, Shri M. Murli
Mohan, Shri M. Venkateswara Rao, Shri Malyadri Sriram, Shri N. Kristappa,
Shri Ashok Gajapathi Raju, Shri Ram Mohan Naidu Kinjarappu, Shri Konakalla
Narayana Rao, Shri Muthamsetti Srinivasa Rao (Avanthi), Shri J.C. Divakar
Reddy, Shri Thota Narasimham, Shrimati Butta Renuka, | warn you that | will
name you. | again warn you and | name you now.

You have come to the Well of the House and you are abusing the rules
of the House by persistently and wilfully obstructing the business of the House.
By your wilful and persistent obstruction, grave disorder is being occasioned.

| am, therefore, constrained to name you under Rule 374A.
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Therefore, all those Members whose names | have just read stand
automatically suspended from the service of the House for four consecutive
sittings in terms of provision of Rule 374A. They may forthwith withdraw from
the precincts of the House.

... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 2.00 p.m.
12 09 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.
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14 00 hrs

The Lok Sabha re-assembled at Fourteen of the Clock.

(Hon. Speaker in the Chair)
At this stage, Shri Jayadev Galla, Shri R.P. Marutharajaa and some other hon.

Members came and stood on the floor near the Table.

...(Interruptions)

HON. SPEAKER: | have expelled all of you. Please leave the House.

...(Interruptions)

14 02 hrs
SUSPENSION OF MEMBERS FROM THE SERVICES OF THE HOUSE

UNDER RULE 374A .... Contd.

HON. SPEAKER: Shri P. Ravindra Babu, | again warn you also. Shri P.
Ravindra Babu, you have come to the Well of the House and you are abusing
the rules of the House by persistently and wilfully obstructing the business of
the House. By your wilful and persistent obstruction, grave disorder is being
occasioned. | am, therefore, constrained to name you under Rule 374A.

Therefore, you stand automatically suspended from the service of the
House for four consecutive sittings in terms of provision of Rule 374A. You
may forthwith withdraw from the precincts of the House.

... (Interruptions)



03.01.2019 41

HON. SPEAKER: Shri S. Kesineni, | am warning you please that | will name
you. Shri S. Kesineni, | again warn you. You have come to the Well of the
House and you are abusing the rules of the House by persistently and wilfully
obstructing the business of the House. By your wilful and persistent
obstruction, grave disorder is being occasioned.

| am, therefore, constrained to name you under Rule 374A.

Therefore, you stand automatically suspended from the service of the
House for four consecutive sittings in terms of provision of Rule 374A.

Now, all of you please withdraw from the precincts of the House.

... (Interruptions)

HON. SPEAKER: Now, the House stands adjourned to meet on Friday, the 4"
January, 2019 at 11.00 a.m.
14 03 hrs

The Lok Sabha then adjourned till Eleven of the Clock on Friday, January 4,
2019/Pausha 14, 1940 (Saka).
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